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Orders 

OA Nc.l44/2000 with MAs 315/2000 and 228/2000. 

Mr. P.N.Jati, counsel for the applicants 

Mr. N.C.Goyal, counsel for the re-spondents 

It has been brought to out notice by the learne-d counsel 

appearing en both sides that similar matter has a.lready been 

disposed of by the . other Bench today in OA Nos.l41/2000 and 

142/2000 and thi~ matter could also be disposed of in terms of the 

said order. By recording the statement-of both parties, this OA is 

disposed of in terms cf the order passed by this Tribunal in OA No. 

141/2000 and 142/2000 today. No costs. 

MA No. 228/2000 ie allov1ed since the app1~cant is prima-facie 

j nterested i.n the lis·.1: £(i'l(l it stands disposed of accordingly. 
{}L--·· 

MA Nc. 315/2000 does not survice in view. of the final order 

passed~ 

"\ ()~ V-Ji----· 
(B.S.RAIKOTE) 

Vice Chairman 
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